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L T O T S Ot VPN On the Chlldren
viewers galso, me the recommendatlons
of the Joshi Comrmitee we culled *ont 31
points, Ag You know Sir, jn the final re-

amendation ‘in the end a5 it is usoally
given in this respect, no p\arncular points
were given, But we culled o

mendations have already been taken inte
‘consideration while making ouy program-
me on T.V, and radio. So far a5 any par
ticular recommendation in respect of night
filin ig-coacemed, the hon, Member has
not mentioned, While deciding the date, we
started it from the 7th April. 1987 ‘As
regards the question of examinations of
our children, it is there throughoutr the
year. We have staited it at 11.30 -P.M.
Certainly we are expecting that the pa
rents would take <are of their children’s

studies.

MR, CHAIRMAN At least send them
to sleep.

SHR1 AJI"[‘ PANTA: Thercfors, Wwe
Have o select a time whereip it is expec~
ted that children “have gome to bed. That
is why 11.30 P.M, has been fixed.

SHRI KAPIL VERMA: Sir, in view of
the complaints abour obscenity and -cer-
tain other features of these films and that
the children manage to see these films, will
the Government set up a special mac-
hinery consisting of some women workers
and some specialists: to dereen these films
from time to.time, so that these aspects
are excluded from them?

SHRT AJIT PANIJA; Sir, as I said ear-
tier, a screening confimittee- i3 aiready theTe
which oonsists of not ~ only officers but
also nop-official members. We . have
selected them from disciplines o¢ eduncation,
art and culture, women and. children wel-
fare, sports and science, Whenever any
film is selected, the views of members are

<.Oommen- -

ut and out of -

that 25 recommendations have been acs.’
cepted. We found most of the recom-. -
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taken intp account and there‘aflex it is
screened, .

~HAIRMAN: Next Question,

Reliance Indusmes Ltd.

\V in
o

dit fo Ws
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. after the- initiation of a CBI
agwust M/s. Reliance Indusiries,
Lzrmted afty msmunonal ar banking cre-
dlt has been granied. to thu concern, and

(b)Y if 50, what are the deta‘ls in this'
regard"

..

. THE MINISTER OF STA,TE IN THE
MINISTRY OF FINANCE \SHPI JANA-
RDHAN POOJARI): (a) and (b) A state-
ment is laid on the Table of the House.

Statement

CBI had registered a case op 18.11.85
against the management of Reliance Tex-
tile Industries Ltd., Reliance  Industries
Ltd ang some officials of Govt. f India
rcgardlng atleged back dating of Letters of
Credi; ang Ieakdge of informatiop, about
impending change in import policy,

Banks and financia) institutions pfbvide
credit  facilities to various parties de~
pending op their need based requirements.
In the case of larger, limits which come
under the Credit Authorisation Scheme,
prior authorisation of RBI is  required.
Need-based credit facilities were extended

to M/s. Reliance Industries Ltd. by a
consortivm of banks led by  Syndicate
Bank after obtaining authorisation of

RBI under Credit Authorisation gcheme.
Registration of*a case by CBI doeé not
forbid banks from extending need-based
facilities to parties which are npecessary for
carrying out their operations,

: .

SHRI JASWANT SINGH: Mr  Chair- *
man, Sir. the hon. Minister of State has
quite appropriately  stated that need-
based credit is provided and that it is
provided after RBY's authorisation under
credit guarantee  scheme. On May 29,
1985 the policy for import of PTA was
changed ang Reliance Industries. there-
after opened certain letters of credit, al-
legations were made about  ante-dating
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them and in November, 1985, a CBI en-
quiry was launched., Sir takng up this
aspect of credit being need based and
with RBI authorisation, with your per-
mission, 1 will jus¢ read out some“of the
RBI's own findings. For instance it says
that in granting loans, banks have mnot
made careful assessment of the purpose
for which loang have been sought. This
informat.on and data is essential for our
assessment of the criteriy of need- based
- requirement—Need  based requirement
of the operating company either for the
business ‘trading in yarn or in fabric or
for invesment. purposes have pot bien
obtained.” (2) The  Managers of the
branches knowing that a decision has al-
ready been taken at the highest level to
financg the company have merely gzone
through the formality. What highest level.
1 do not want to take more time by repea-
ting what the RBI itself,.has found, JYust
oneg brief word that the analysis of the
information furpished by the bank re-
veales that loans availed by these 43 com-
panies have nog

. purpose which. they said they were to be

- Government of India after the
~ findings against the

‘Rs. 60 crores,

utilised, Now, thts is the RBI's own fin-
dings. Therefore, my . querry is: What
follow up action has been taken by the
RBT’s
borrower, ihat - is,
Reliance Industries Ltd, for misusing pub-
-lic fundg amounting to a toml of around
then agains; the Bank
officials concerned and is any prosecution
intended against anybody about this mat-
‘ter which is quite often referred to as

: the Reliance 1031 mela?

SHRI JANARDHAN POOJARI: Mr.

_&airman Sir, o far as this question. is
: concerned, it relateg to a C.B.I. enquiry

against M/s Reliance Indutries Limited.
Here ¥ would like 1 bring o the uotlce
of the hon. Membe; that a C.B.L case
‘has been registered.  investigation
progress and unless the final report under
sectibn 173 is filed jp the coury of law,
I am not in a position to disclose any-
thing to the hon, Member and so far
as loan granted in this case is concerned
by whom it was granteq gnd whether. the
lguidelines have been = followed will be
looked into and whatever offences have
been committed by officers, all these will
be loqked into by the C.B.I. and if any

[ RAJYA SABHA]
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to Questions 1

committed an offence, he
and action - will be

persop has
will be prosecu.ed
taken accordingly,

SHRI JASWANT SINGH: Mr. Chair-
man_ Sir, before | ask my second supple-
mentary, the "hon. Minister of- Staie for
Finance has asserted that the ma.ter is
sub ]udtce The Reserve Bank enquiry
thas ‘already established a. wrong doing
and ~ you are saying .that op that
basis, you are pot able to disclose any
somewhat aggrieved
about this matter, If you have filed a,
tase, it is a public prosecution and so,
I would request you to look into this
aspect because you will say that this is
my second supplementary, and [ wou't
give you further permission, Please iosok
into this aspéct ‘besause I am aggricved
about it. If the Reserve Bank has found
something wrong, what ig there for you
to say we can't.reveal it? This is an in-
credible assertion for the Government to
make. Now_ I go on to my second sup-
plementary. There were ti, aspects of-
thig loans. Rs, 60 odd crores are taken by
the Indian Companies. To the best of my
knowledge and information, roughly, Rs.
44 odd crores were then borrowed ab-
road by some  so-called non-resident
Indian companies. With ‘you; permission,
Sir, I would Jike to read out:

“The R.B.I, directive of Augst 20,
1982 op the subject Loans abgoad
against securities jn Tndia_ ChuSe 10 of
this directive reads that authorised dealers
abroad, overseas branche; may take
as ' collateral fo, - purpose of graniing
loans, -over-draft facilities to non-resi-
dents of Indian pationality. Ihdéan ori-
gin etc. The shares and debenture; of
Indian companies held by non-resident -
Indians provided such  mon-resident
Indians ‘with R.B.P's permission on re-.
patriation basis by remittance op ab-
road is .approved.”

Now, Sir, to.the best of my information
and  knowledge, . this Rs, 44 crores is -
granted to these N, R. I. companies
without the collateral. 1 would_ therefore, .
seeck from the  Minister, would you
please clarify what was the collateral
provided: as  security by these wvon-resi-
dent Indians a¢ the time of granting of

.
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the Joans and after the gramt of the
loans, when were the debentures which
- were supposed to have been provided as
collateral  actually made available or
offersd to the bank as security? If that
is the case were these Rs. 44 odd crores
of loans not in  violaliop, both of Re-
serve Bank’s
reigp Exchange  Regulation Act and
finally, what steps have you takep to re-
cover these non-resident ‘Indians® loans
abroid which are -in distinct violation of
the laws of the land?

SHRI JANARDHAN POOJARI: Sir,
at the very outset, I woulg like to make
it. very clear that the question is whether,
after the- initiation of 5 CBI enquiry
against M/s Reliance Industries Limited,
any institutional or banking credit has
beer. granted to this concern, On 18-11-
85, CBI has registered a case. After that,
what type of loans have been given—
whether the hon. Member refers to these
or whether the hon. Members refer to
some other issue? So far as
concerned, Y require mnotice.

that issue is

SHRI RAJIV GANDHI: If 1 may Jjust
add to that - while 7 do not want to go
intc the  technicalities of the issue, let
it be very clear, if there is any violation
of the laws, the regulations and the
norms that have been laid down, nobody
will be allowed to go free. The cases will
be taken to their logical conclusion and
Government  will not protect anyone
found guilty or try to reduce the punish-
ment or anything in any way at jll.

MR, CHAIRMAN: Mr. Jaswant Singh,
I want to ask you: Are these iransactions
afrr the CBI case was regisfered, the trap-
snutions that you stated that the Rs, 44
‘crores given as collatera) to NRY, has been

used and Rs. 60 crores has been‘ given to,
the Tndvan company" * :

SHRI JASWANT SINGH: According to
the RBY report cp the subject and: the
”lmvters reply, the CBT case was ‘regis-
i»r~1 on 17th November, The CBI inauiry
- instituted as soom ag allegation about

tookdating of letters of credit was
made, On this itself there is a discre-
pancy hetiveen the  Government
stand | or when actually the inquiry

directive and of the Fo-
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into the backdatmg of letters of
credit was initiated and when the cuse was
regisiered, They are different altogether.

MR. CHAIRMAN: Your question is
that after initiation of the CBI inquiry,
the Reliance Indusiries, etc. have been
granted loans or other concessions. Now
I want to know if these transactions are
before .or after the CBI inquiry.

SHRI JASWANT SINGH: The Mini-
ster’s statement says, “After the CBI regis-
ters the case....” The poiny is. When
does the CBI star¢ the inquiry? I; starts
the inquiry as soon as an allegation is
made that the Reliance is backdating let-
ters of credit.

~ MR. CHAIRMAN: Mr, Minister, has
any loap to the tune of Rs, 60 crores on
the collateral of Rs. 44 crores of NRI
been granted after institution of the CBI
inquiry?  Can you say that? Otherwise,
you .can ask for nofice,

SHRI JANARDHAN POOJARI: 1 have
said, - for that I require notice.

SHRI JASWANT SINGH: The Prime
Minister hag said that nothing will be pid-
den, But Government’s reply goes counter
to alj this.

MR CHAIRMAN You are referring
to.a mrtlcular transaction. The questicn
is whether it is before or after the CBI
inquiry. He does not know and he wants
notice. 1 give the benefit of doubt to the

. honourable M unster

"SHRI JASWANT SINGH In the ques-

tion jtself it. is about inquiring, not about -
registering the case. T am deeply apologe-

tic for interfering in this . manher. Bat

the - question itself is about GBI inquiry,

not- registering of the case. . And the

Minister comes forward saying T  need

notice and vou -give- the  benefit of doubt’
to the Treasury Benches!

SHRi ALADI ARUNA alias V..
ARUNACHALAM: T shink in this.ques-
tion the order of CBI inquiry is related tos

_the alleged leakage of import policy of the

Centre. A ‘long-term import policy was
announced on April 12, 1985, Within five

weeks a cha.nge was announced + on
‘e
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May 29, 1985, Now it is alleged that the
change of policy is known in advance tlo
Reliance Indusiries, 1 would' ke 1o
know what the terms of reference of the
inquiry’ are. ‘What are the terms = of
the inquiry? What is the finding of the
CB] inquiry? I there any pressure gr roup

for ihe announcement of change of poln.y»

o1 May 29 19857

.SHRI JANARDHAN POOJARY:  ike
inquiry relates 1o the backdating of letbrs
of credit and leakage of information
about impending change in the import py-
licy, So far as investigation is toincerned,
the investigation - i not completed, And
what amouni has been given, by whom
it has been given, whether any backdaling
is there, whether an offence has been com-
mitted, all these would be investigated by
the CBI investigating officer. And, sir, he
will file the fina] report in the court of
law,

 MR. CHAIRMAN: Yes, Mr. Gurupa-
daswamy,

SHRT M.S. GURUPADASWAMY: Sir,

1 welcome the statement of the Prime’

Minister that anybody who violates the
norms apd the conditiong will be punish-
ed, Tt isageneraj statement. Sir,in this
particular case, our contention is  that
there has been a violation, So, the CBI
is inquiring into this violation and there
have beep norms and conditions prescris
bed by the Reserve Bank of India, They
are known to all business firms and still
viplations take place.  That is fHumber
one.

Number two: I expected when ap inquiry
is started a matter like this,—it is.apn in-
ternational scandal and the dimensions are
very very wide—the Government of India
to suspend the officials in the bank who
are .privy to the whole scandal  Have
you done this after vou commenced the
investigation?

SHRI JANARDHAN POOJARL:  Sir,
when the investigation is going to be com-
pleted, after the offenders are identified,
when the prima facie case is going to be
established, definitely we will iake action
against such people.

[ RAJYA SABHA ]

" is going to file charges

to Questions 20

SHRI M. S. GURUPADASWAMY: °
Norms you are aoi observing inp ever’
cose, Let me tell you that, “As soon a.'
an inquiry started, therg arg case: in the

.past where you have taken action and the

officials have been suspended, Have you'
taken that action in ~-' ‘o this also? .

SHRI JANARDHAN routARL.  No
case has been filed against g particular
individual. Noyw there is an FIR. So
far as the CBI is concerned. if the CBL’
any offi-
cers, defimitely we wilj u.ve o suspend
them and we 4qre going to suspend them
and the toughtest action will be akep under
the law,

MR. CHAIRMAN: Yes,’ Mr Kulkarni.

SHRI A G. wi KARNI: Sir, ar the
outset, I wish to say that [ likz ~ the
statement by the Prime Minister that @
discrimination will be made and nobody
will be spared if anyhing wrong has been
found. But Sir; I just wanted to ' check
up again with the Minister, . The point
made out by my friend, Shri M. S, Guru-
pada§wamy, is that he himself hay replied «
in the Lok Sabha——or a statement by the
Finance Ministry, 71 think—thag the CRBI
case. has been instituted already in respect
of antedating fraud by certain compainss.

-Sir, on 22.12.86, ¥ wrote a [ziter to.
the then Finance Minister wbout the Rs. 44
cores brought surreptitiously a5 the NRI
funds about which the Prime Minister has
said that mobody will be spared. I am
satisfied with that, . Mr, V. P, Singn re-
pliéd on 15.1.87 that suitable action would
be taken. T want to know one thing, Sir,
you were here when T mentioned that the
names like “Lord Ganesh”, “Crqeodile”, -
etc, have been mentioned and all these
names are names of the NRI companies

.and T also stated that even the name “Ven-

kataraman” is also the name of a' deity.
So, T wanted to know gne thing in this
connection, (Interruption), What I wanted
to tell is that in this case the right answer
shoulq - have been that the officers
wonld be dealt with. The Rangarajan™
Commiittes has brought out the names, not
me,  Sir, the Rangarajan  Committee,
which has been appointed by the Re-
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sérve Bank of India has brought out ™ the
_ details,  I.demand that  these oificers,
right. from the Deputy Governor, who are
concerned have to be asked o keep away
from the Bank.for the time being, Other-

wise, the ramifications of the entjre- matter -

will not be found out and for that pur-
pose, I would like to know one thing.
Whether it is this Company or some other
company, the Government has come out
many times with the statement that who-
ever has done such a_mischief w1ll be
blackhsted angd will ot be given ass'starce
from the Ggvernment of India either in
import or if export or any other banking
facilities. . I, would like to know whether
the Gvemmen’t of India stift stande hu thay
or not, °

SHRI JANARDHAN POOJARYL
this issue aiso is a different issue.

Sir,

'SHRI A, G, KULKARNE: What? How
is it different?

SHRI JANARDHAN POOJARI Sir,
this Ioan is granted to the . investment
companies. and trading companics connect-
ted to RIL, that is; Reliance- Industries
Limited and this is an issue -pertaining to
the Reliance Industries Limited, So, those
investmen: companies are guite different.

SHRI A, G. KULKARNI:. Sir, I am

talking of those companies which have in-

vested in RIL., Perhaps you should read
the Rangarajan Committee Report.
P

SHR] JANARDHAN POOJARI. S&ir,
the question is different. I will need no-
tice, The question is whether we  have
given any loans after the CBI inquities in-
to Reliance Industries started. That is the
issue,

SHRI A. G. KULKARNI: Right,

MR. CHAIRMAN: Mr. Kulkarni, he
says that so far as Reliance Industries
Ltd. is concerned, the question asked
is only what loans are  being given
after the inquiry. ... (Interruptions).

SHRI A. G. KULKARNI: This came
out of the Rangarajan Committee Re-
port, how the CBI came into it.
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MR. CHAIRMAN: You put a sepa-
rate guestion. Yes, Virendra Verma.

SHRI VIRENDRA VERMA NO
question, Sir. !

.

MR. CHAIRMAN: Yes Mr3. Chaw-
dhusy
SHRIMATI  RENUKA .- CHOW-

DHURY: Sir, I would like to ask only
oné question and I wang¢ a clarifica-

_tion, How much loan was granted in

totality?. Is it not g fact that follow-
ing the RBI inquiry, 4t was dirgcted
that the loan be recalled? Has it

. been recalled in totality and, if not,

how much” is outstanding? I just
want this clarification and that is why
I have put a-very specific question.

" SHRI JANARDHAN POOJARI: .Sir,

this also is pertaining to .those com-:
panies and not to Reliance Industries
Limited. (Interruptions),’

MR. CHAIRMAN: I-think we can go
to the next question. Yes, Questiqn
No. 124.

SHRIMATI RENUKA CHOWDHU-~
RY: Sir, this is an evasive answer.
(Intersuptions) Every time they are
doing the same.thing and nothing is
virtually given, (Interruptions).
They are not giving anything that we
can base anything further on. Sir, we
think  furthe, on, Sir, we are being
charged that we are making unsub-
stantiated apg pebulous  charges and
here we are given unsubstantiat-
ed answers and unsubstantiated anc

nebulous replies. (Interruptions).

MR. CHAIRMAN: Pl_ease put
separate’ question. Now, Questio
No. 124, *

Candidates with rural background i
the Indian Administrative Service

*124. SHRI ;SURENDRA SING]
THAKUR: Will the PRIME MINIS
TER be pleased to state:

(ay what is the extentof represent:
tion of candidates with rural bacl
ground in the Indian Administratiy
Services; and



